Crl.Appl. No.(SH)15/2010
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

15.05.2013

By the impugned order, the appellant had been sentenced to
undergo 5 years imprisonment. Learned counsel for the appellant contended
that the appellant had already undergone 5 years imprisonment and
therefore, this appeal has become infructuous. But there is no record in the
present appeal indicating the period the appellant had already undergone as
UTP. Accordingly, the learned counsel for the appellant is directed to
produce the record or file an affidavit supported by the record.

List this case again on 05.06.2013.

JUDGE

Lant



MC(WP(C)No.(SH)141/2013
In WP(C) No.(SH)100/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

15.05.2013

Heard Mr. AK Pukayastha, learned counsel for the applicant
and Mr. SC Shyam, learned CGC appearing for the respondent No.1. Also
heard Mrs. T Yangi, leaned counsel appearing for the respondents No.2-5.

Issue Notice as to why interim order should not be passed as
prayed for returnable on 22.05.2013.

No formal notice be issued as the respondents have already
entered their appearances.

JUDGE

Lo



WP(C) No.(SH)100/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

15.05.2013

Heard Mr. AK Pukayastha, learned counsel for the petitioner
and Mr. SC Shyam, learned CGC appearing for the respondent No.1. Also
heard Mrs. T Yangi, leaned counsel appearing for the respondents No.2-5.

Issue Notice returnable on 22.05.2013.

No formal notice be issued as the respondents have already

entered their appearances.

JUDGE

Liam



WP(C) No.(SH)105/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

15.05.2013

Heard Mr. KC Gautam, learned counsel for the petitioner and
Mrs. NG Shylla, learned State counsel appearing for the respondents No.1-4.

In the writ petition, it is the case of the petitioner that the
petitioner is the registered owner of Mahindra Bolero bearing registration
No.ML-05-1814 which was duly insured with the National Insurance
Company Ltd. It is also alleged that on 08.09.2011, his said vehicle was
found missing from the place of parking located adjacent to the petitioner’s
residence. For that matter, he lodged an Ejahar which was registered as
Lumdiengjri PS Case No.76(9) of 2011, under Section 379 IPC; after the
investigation, the investigating officer submitted a report that the said vehicle
could not be recovered and accordingly, he submitted an FR No.6/12 dated
02.02.2012 which was also accepted by the concerned Magistrate. For
claiming the insurance amount for the said vehicle, on being approached to
the NCRB for the report of the loss of his vehicle, the NCRB submitted the
report that his vehicle had been recovered. It is not known to the petitioner as
to how the NCRB had submitted the report that his vehicle had been
recovered and also where the vehicle has gone and where the vehicle is
lying.

In such circumstances, Mrs. NG Shylla, learned State counsel
appearing for the respondents No.1-4 is directed to take definite instructions:-

(i) Where is the said vehicle?

(if) Who has taken over the vehicle? and

(iii) On what basis the NCRB submitted the report that the

vehicle had been recovered.

List this case again on 29.05.2013 for Admission hearing.

The Registry is directed to furnish a copy of this order to Mrs.
NG Shylla, learned State counsel appearing for the respondent No.1-4 in the
course of the day.

JUDGE



Lo



